67

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 31/2024

HARENDER KUMAR ...APPLICANT
-VERSUS-
STATE OF U.P. & ORS. ...RESPONDENTS
INDEX
SNO. |PARTICULARS PAGE
NO.
1. REPLY ON BEHALF OF RESPONDENT NO.
1-6

5/ M/S NEW YASHODA HOSPITAL

2. ANNEXURE R5-A

7-27
A true copy of the Joint Inspection report

ANNEXURE R5-B (COLLY)

|93}

True copies along with translated copies of the | 28-64

FIR registered against the Applicant

4. ANNEXURE RS-C

A true copy of the said reports along with| 65

translated copies

C} Scanned with OKEN Scanner



68

A LA. No. of 2024

Application under Section 151, CPC, 1908

66-68

seeking exemption from filing official translation

of Annexures along wit affidavit.
6. Vakalatnama 69
7. Proof of Service

"HROUNH SEL

ANSALA & PRAKRITI RASTOGI

(ADVOCATES FOR RESPONDENT NO. 5)

Ph: +91-9997799519; +91-9818850608

e-mail id: azadbansalaclecdu@gmail.com . prakritirl 3@email.com
Off: B-20, Nizamuddin West, Delhi, 110013

]|

C} Scanned with OKEN Scanner



BEFORE THE HON'BLE NATIONAL GREEN TRIB @L X,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 31/2024

HARENDER KUMAR .. APPLICANT -

-VERSUS-
STATE OF U.P. & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 5/ M/S NEW
YASHODA HOSPITAL
MOST RESPECTFULLY SHOWETH:
I, Sh. Naveen Tyagi aged about ___, S/o Late Sh. Dhirendra Tyagi, R/o
Village Bihuni, Tehsil and District Hapur, Managing Director of
Respondent No. 5/ M/s New Yashoda Hospital, do hereby solemnly

affirm and state as under:-

1. That I am the Managing director of Respondent No. 5/ M/s New
Yashoda Hospital. I am well conversant with the facts and
circumstances of the case and hence competent to swear the present
affidavit.

2. That the Applicant Mr. Harendra Kumar S/o0 Man Singh resident of
Govindpur, Shakarpur, Post office Mahalwala, District Meerut, Uttar
Pradesh sent a letter to this Hon’ble Tribunal.

3. That this Hon’ble Tribunal treated the said letter petition and
registered the same as Original Application No. 31/2024.

4. That vide Order dated 20.02.2024, this Hon’ble Tribunal impleaded
the answering Respondent as R-5 and also impleaded the state
officials as Respondent No. 1-4. Further this Hon’ble Tribunal

constituted a joint committee to verify factual position and directed to

submit its report. A relevant para of the Order dated 20.02.2024 is

e

V

reproduced herein-below:-

I
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5. In view of the averments made in the applfcgt'

consider it appropriate to have response of (1) State

\

Secretary, (3) the District Magistrate, Meerut, (4) the Chief
Medical Officer, Meerut and (5) M/s New Yashoda Hospital,
Gadh Road, Meerut who stand impleaded as respondents No. |
1o 5. The Registry is directed 1o prepare and attach memo of
parties to the application and issue notices to respondents No.
I 10 5 requiring them to file their reply/response within two
months by email at judicial-ngt@gov.in preferably in the form
of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

6. In view of the averments made in the application, we also
consider it appropriate that a Joint Committee be constituted
to verify the factual position and suggest appropriate
remedial action. Accordingly, we constitute a Joint
Committee comprising of representatives of UP Pollution
Control Board, the Chief Medical Officer, Meerut, the
Commissioner, Municipal Corporation, Meerut and the
District Magistrate, Meerut, and direct the same to meet

within two weeks, undertake visits to the site, look into the

grievances of the applicant, associate the applicant and

representative of the concerned project proponent, verify the

factual position and suggest appropriate remedial action. The

State PCB will be the nodal agency for coordination_and

compliance.
7. Factual and Action taken Report may be submitted within

two months by e-mail at judicial-ngt@gov.in preferably in the

NG
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form of searchable PDI/OCR Supported PDF and,
form of Image PDF. 8. List Jor further C()n.vide‘}_
09.04.2024."

3. That thereafier, the said Joint Committee inspected the premise oﬁ |
12.03.2024 and found that the Hospital is not functional since
November, 2023 as the registration of the Hospital was revoked by
the Officials of Medical Department, Meerut. However, Ld.
Committee did not find any non-compliance of Pollution law or
regulations as alleged in the letter sent by the Applicant. The contents
of the report submitted by the Ld. Joint Committee are not being
repeated herein for the sake of brevity and convenience, however, the
answering respondent seeks liberty of this Hon’ble Tribunal to rely on
the said report at the time of arguments. A true copy of the Joint
Inspection report is annexed herewith as ANNEXURE R5-A

6. That vide Order dated 09.04.2024, this Hon’ble Tribunal issued fresh
notice to the answering respondent through its managing director Sh.
Naveen Tyagi. A relevant para of the Order dated 09.04.2024 is
reproduced hereinbelow:

“6. However, Office has not made any report regarding
service of notice on respondent no. 5. Notice be issued again to
respondent no. 5 requiring respondent no. 5 to file
reply/response within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.

7. Notice issued to respondent no. 5 be served on Sh. Naveen
Tyagi S8/0 Late Sh. Dhirendra Tyagi, R/o Village Bihuni, Tehsil
and District Hapur and Sh. Hari Shankar Shukla through the
District Magistrate, Meerut. For this purpose notice issued 1o

respondent no. 5 for service through Sh. Naveen Tyagi and Sh.
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Hari Shankar Shukla respectively be sent to y

Magistrate, Meerut by email requiring him to ger,fhe JMW /]
L\ T/

ﬂ(
served on them and sending his report in this regard. - 4

(5«:‘3 )istagr 4,,"5,,/,\ "

S N f\‘\,\ s/

8. List for further consideration on 10.09.2024.” RS

7. That thereafter, the Deponent received the notice through the District
Magistrate, Meerut, and hence the present reply is being filed by M/s
New Yashoda Hospital through Sh. Naveen Tyagi S/o Late Sh.
Dhirendra Tyagi, R/o Village Bihuni, Tehsil and District Hapur,
managing director of Respondent No. 5.

8. That at the outset, the answering Respondent is denying all averments
made in the Application/ Letter, save and except the averments which
have been specifically admitted in the paragraphs below. No
averment made in the Complaints/ Letter may be deemed to be
admitted for mere non-traverse.

9. That the present Application filed by the Applicant is frivolous,
misconceived, malafide and an abuse of the process of law.

10. That the Applicant has not approached this Hon’ble Tribunal with
clean hands and supressed material facts from this Hon’ble
Commission, and as such is guilty of supressio veri and sugesstio
fassi.

11.1t is submitted that the Application filed by the Applicant is
baseless, vexatious and is not tenable in the eyes of law therefore, the
same deserves to be dismissed at the very threshold.

12. That the present Application has been filed by the Applicant with sole
intention to compel the Respondent No. 5 accede to illegal demands
of the Applicant.

13. It is important to bring to the attention of this Hon’ble Tribunal that
the allegations made in the application/ letter by the Applicant are

false and the same has been done to harass the answering Respondent.
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Further, it is submitted that the Applicant has no locus

present comphim

Hon’ble Tribunal with clean hands and he himself is accuse;}*iyg\y l
number of FIR for extortion, fraud, criminal breach of trust, criminal
misappropriation of funds. True copies along with translated copies of
the FIR registered against the Applicant are annexed herewith as
ANNEXURE RS5-B.

15. That further, the applicant has personal vendetta against the deponent
and has also filed various applications before different government
departments. However, the deponent was given clean chit by each of
the departments against the complaints submitted by the Applicant. A
true copy of the said reports along with translated copies are annexed
herewith as ANNEXURE R5-C.

16. Hence it is submitted that the above-mentioned application lacks
merits and the same may kindly be dismissed with exemplary costs.

17. That the deponent reserves his right with due permission of this

Hon’ble Tribunal to file additional reply, if required.

PRAYER
In view of the above said facts and circumstances, it is therefore most

respectfully prayed that this Hon’ble Tribunal be pleased to pass

directions to-

a. Dismiss the O.A No.31/2024 filed by the Applicant; and
b. Impose exemplary costs on the Applicant; and/or

c. Any other relief which this Hon’ble Tribunal may deem fit

and proper be also passed in the facts and circumstances of

4

the case.
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FOR THIS ACT OF KINDNESS THE RESPONDENT SHALL
BE DUTY BOUND AS EVER PRAY. K(,:

DEPONENT

VERIFICATION:
1, deponent above-named, do hereby verify on this 231 ndday of
M , 2024 that the contents of above affidavit are true and correct

to my knowledge. No part of it is false and nothing material has been

concealed therefrom. \}99 "\
DEPONENT

n'ﬂ‘t‘:’"eo }U‘f/v\
et ‘f:?fa W™ THROUGH COUNSEL
o, wo” * CVE S
ANSALA & PRAKRITI RASTOGI
(ADVOCATES FOR RESPONDENT NO. 5)
Ph: 491-9997799519; +91-9818850608

e-mail id: azadbansalaclcdu@gmail.com , prakritir] 3(@gmail.com
Off: B-20, Nizamuddin West, Delhi, 110013
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7 i ANNEXURE R5-A
75

= SOINT INSPECTION REPORT IN COMPLIANCE TO HON’BLE NGT ORDER
DATED 20.02.2024 IN THE ORIGINAL APPLICATION NO. 31 OF 2024,
?-iARENDER KUMAR VS STATE OF U.P. & Ors.

Background-

Hon’ble NGT in its Order Dated 20.02.2024 in Original Application No. 31 of 2024,
Harender Kumar Vs State of U.P. & Ors., which is registered on the basis of letter
petition filed by complainant Harender Kumar. Order of the Hon’ble Tribunal is as

below:-

... 5. In view of the averments made in the application, we consider it
appropriate to have response of (1) State of Uttar Pradesh, through its Chief
Secretary, Government of Uttar Pradesh, (2) UP Pollution Control Board, through its
Member Secretary, (3) the District Magistrate, Meerut, (4) the Chief Medical Officer,
Meerut and (5) M/s New Yashoda Hospital, Gadh Road, Meerut who stand impleaded
as respondents No. 1 to 5. The Registry is directed to prepare and_:attach memo of
parties to the application and issue notices to respondents No. 1 to 5 requiring them
to file their reply/response within two months by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

6. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual position and
suggest appropriate remedial action. Accordingly, we constitute a Joint Committee
comprising of representatives of UP Pollution Control Board, the Chief Medical
Officer, Meerut, the Commissioner, Municipal Corporation, Meerut,;and the District
Magistrate, Meerut, and direct the same to meet within two weeks, undertake visits
to the site, look into the grievances of the 'applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position and
suggest appropriate remedial action. The State PCB will be the nodal agency for

coordination and compliance.
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-+ 7. Factual and Action taken Report may be submitted within two months by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF

L]

@:nd not in the form of Image PDF.
8. List for further consideration on 09.04.2024.”....

Inspection of site and observation:-

Inspection of the alleged hospital M/s New Yashoda Hospital, Raj Nagar Colony,
Garh Road, Meerut is carried out on 12.03.2024 during inspection, hospital M/s New
Yashoda Hospital was found locked. No any activity is being carried out in the

hospital (Photograph attached).

Earlier hospital with 10 beds capacity was operated by Shri Naveen Tyagi S/o Late
Shri Dhirendra Tyagi, R/o Village Bihuni, Tehsil and Distt.- Hapur in the rented
building of approx. 350 Sq. Meter area. Copy of the rent agreemeﬁlt is attached as
Annexure- 01. Map of the building is approved by Meerut Development Authority
vide Map no. 90/98. As per the zoning regulation of Meerut Master Plan 2021,
Nursing homes up to 20 beds are allowed iﬁ said locality. Copy of the document
regarding map approval is attached as Annexure- 02. Sewage generated from the
area is discharged into public sewer which is treated through common STP operated

by Meerut Development Authority.

Hospital M/s Shree Yashoda Hospital and Trauma Centre, Raj Nagar Colony, Garh
Road, Meerut has obtained Authorization under Bio-medical Waste Management
Rules for the period up to 31.12.2023 for the disposal of Bio-medicél Waste through
Authorized CBWTF. Further Authorization has not been issued to the said ho_spital.

Copy of the Authorization is attached as Annéxure- 03.

The said hospital M/s New Yashoda Hospital, Raj Nagar Colony, Garh Road,
Meerut has obtained the fire safety NOC and operated with above new/changed

name. copy of the NOC is attached as Annexure- 04.

In context to the complaint, hospital was inspected by the officials of Medical
department, Meerut and issued notice on 26.08.2023 for the clarification of
discrepancies found in the inspection. Further due to non-compliance of medical

regulations registration of the said hospital M/s New Yashoda Hospital, Raj Nagar

Jé\f 3‘_/' 2|Page
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.Colony, Garh Road, Meerut has been revoked/cancelled by Chief Medical Officer,
Meerut vide order dated 25.11.2023. Copy of'lthe.order is attached as Annexure- 05.

@/lospital is closed in compliance of the above said order.

Findings:-

Ly

Hospital is closed since November 2023.

2. Earlier hospital was operated with less capacity (up to 10 beds) obtaining
the permission from CMO, Meerut and BMW Authorization for the Bio-
medical Waste disposal.

3. As the hospital is lying closed since November, 2023 no Water and Air

Pollution was observed.

4. No serious or communicable diseases reported due operation of said

hospital.

Factual report of the issued raised in the complaint is for kind consideration.

%
K. D. Kandarkar,
Sub-divisional Magistrate, Meerut

Satish Kumar,
Nayab Tahseeldar, Meerut /%

Dr. Javed Hussain.

Dy. C.M.0., Meerut }'/
Yogesh Kumar Mishra, A.E.E. %&/‘

U.P.P.C.B., Meerut

3|Page

77




10

1e6 |eudsoy epoyse£ mau :a1oN
FAVAR FATATAR I BEITINR
w°z :Aoeinooy
W6£'922Z :uosmna!%j

£6952 £/ ®pnyjbuo
CLYESE'BT ‘@apniie]]

4




_Cetificate Issued Date °
. Account Reference
“Unique Doc. Reference
Purchased by
_Description of Document
Property Description

Consideration Price (Rs.)
First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

SR

oY

Siatutary Alert:

- INDIA NON JUDICIAL

.

<

? g ‘Government of Uttar Prades

TR

- e-Stamp

3

A

DL :-.. G

ptoko 38 biis
PROPERTY A-_REA OF 446.76 WAG METER AT PRESENT RAJ
NAGAR COLONEY GARH RDAD MEERUT :

RAVIKANT SHUKLA.
NAVEEN TYAGI
NAVEEN TYAGI
2,02,000

(Two Lakh Two Thousand only)

it e L Cpamr: | erlAnnle e

¢ 1o atloectody of s Stame 6 ) o
}‘—.y .p'n.ch;[]fﬁ ey the gelads Gt Salitnatd @i ; 5,0t
OF w1307 4 TR cetiBoai

P T gnug of Shesking e legil
Tes n A

f Aoy Gl AeaRANGY Sloui

s nFme -

HE R

Al Anthoe b




KQMA.mwmsmmz
— sy qE(gefa i)




\" apRen

*NQN JUNCI%

mﬂﬁm UTTA& PRADESH i
g

¢

DH 974004

o B O T B 446.76 o Wi Rl A9 @R o &
‘e & gem e B W 7 A9 ¥ T ot 7 daiee o0 ¥ T ua
b o0 3 %5 W R W O T T I S ¥ Red TowER B
O 3 W e O TRe ¥ v eRRa @ uen g et @ o
joefa: it 9 ST € S WY U @ oK @ & R @ W T 9K
aﬁ%gﬁwﬁa%mﬂw%ww%mmzﬁﬁm&w
mmaﬁmmﬁ'{ﬁ% P Ry o T ¥ gl s
B A Y W T ARG Y IR G @ R W RRER @ e
Haﬁamaam%g%uwwuooow—*&@nﬁmaﬁa%ﬁmﬁ
méﬁrﬁ‘i@m%mwmﬁuﬁzﬁeﬂﬂa&mwuﬁmﬁ
qﬁ:aﬁaﬁ*ﬁmﬁawﬁ%ﬁaaﬁ%qm 1,10,000/- &Y Wiy HE
lw%wmﬁ?ﬂwa&eﬂwa#miﬁ(ﬁﬁﬁw qY) & fa Rl & i

.15 ufoer @ ghe wa BT SieT 1,26,500/- €YY R O 9 999 qsEd
Yt i 2 o (o & o) & ReY Rowd 1 TR & 15 s B
b @ g oidT 1,45,475/- S R R 9 IER SEE W e ad




N

P ————

IR VAN
: \\\\\\{\\M

(l
'ﬁ\

iR
)

EI Rl -4 8 UTTAﬂ PRADESH

5 Ly X ,.,:‘:\., W3 &) ;f\
- h
. M -t
T’ h i ' 4
SN hoe y r
2 - . 1
\

DH 97400¢

l%fv‘ﬁﬁﬂﬁiﬁﬂﬁfﬁisﬂﬁiﬁﬁiﬁﬂiﬁ@ﬁﬂlﬁ?,zwﬁ
heud oRr e R WY B g e A ¥ R e w3 e
B foram ® ofR oo wefiw @ e sty 10 af & frd P &
Pl ¥ SR S Reuder Rl 01- 12—2020%0%3;5@1?:%@13@10
.wwmmmmwwmmmmmmam

B T

51. %WWW&WW%WWWWMW

: ' 1,10,000/- ¥ AEEAR W T GSF W€ H R fadw ow

b Y G R TSAE 1 ¥ 5 O % UHew 99 % A

| TROR0OTHO BRI SR FR WAL

2 T P Rl v o ot A Faer e W & R R
W -

. w B R wr ReRR Y v W ARe W @ s

¥ 2,00000/- &% 7o R RRE & T siw 5,00,000/- TR

B % TR %) TP W O 9% We 000034 SR e

Vo :

;:::%rm




:,l",'\\\"'//f‘."u'ﬁfn‘q\\\!f/ 7 ‘,"‘f“‘¢v‘f“ ’:/'cl"l ST ’4
; 4{[r{i{&mﬁ%ﬂ{?’:;zl’k@)&::'1?’ y /?"__ AR tguﬁ .
f. 4 H?""N’jﬂ GERERT,

J /(':’* 1l
2 ' '.{..is:‘ N.N JUﬁA@IA = L
S 7\.»“’ ¢ v £

[217 UCT 2020

WWUTTAﬁPMDESH ' S - DH 974006

i e
P R %% o AR ARe R 28-10-2020 f0
§ e § TR TSA TR, 8 Al ReriRS 3 &9 F o 3
i ® & I 9 RrRE Bl saiy & snfed w89 & Rl
: S AR F TERT @ R R PR ae we e e
. Rorlt oFit a1 o/ F1% W sg9 i uw RRdeR @ o 9y
o o o RedRE W F 9 99 gl W@ wmEie @i
U4 7 f& iR B W H AR Fear et e e o ¥ o
I R o Reoder Ren Rl et Rl o P siRa e
i S Frad Reder @ D8 oneRa wE M 5. 9w B RedE oW
l". R g ¥ wiven $ R ARww ©R 7 o gRue 89
| ';Vﬁ&mﬁha‘ﬁammm%wﬁﬂfﬁmtmw@ﬂawﬁa
! -mwﬁ%mmaﬁ%uﬁmﬁmwzﬁzﬁ%mﬁﬂaﬁ
R e _
ls., _ﬁﬁmwmﬂwﬁﬂﬁiﬁémﬁqwmmmw
;w--*aﬁﬁﬂuwmwﬁr%mm&ﬁmhm
i
eI

g ot
i




“\\'r‘ EEn? ,s,m.?’ R
o~ ﬁ\ffﬁ m&’ﬁ\.&ﬁ m 0 |f

P

WWUTTAPRADESH ' ~ DH 971579
g .

i

B

1 AR el w B o sRER ¥ oefun B Rai @

L AEEEHT B W T W o @ @ Rl st g3 el

b T W W OB o T A T AR Rl ww g qw

) aﬂswﬁéﬁmm%ﬁmw#mm

e SRl :

7. TE [% UMl & O o€ ToW 9y ARG T 3 9 2 e
| o B 9 AR R R St w § A se
—_‘ﬁﬁaﬁﬁ@wmwm@maﬁ@ﬁmm&mm

I\_mmamamﬂ%*ﬂﬁwqﬁﬂﬁwﬁww

.'W@Wﬁ?ﬁﬂﬁwaﬂﬁﬁhiﬁﬁmmw@&?ﬁﬂw

_ 'ﬁﬂﬁmmm&%mmaﬁm

:,.,8...-'%1%&3%%1‘&?(@31?%%&&5@&#!%&&5:&

m%mﬁﬁwﬁmmamﬁmﬂw




Sr%mUTT,ui PRADESH : ‘ _ DH 971‘80

e o S ey
AR e s v

VNI
|0|||0-i
\\\‘\?f‘ " }l"l/..\\“ 2

T R g o @ owiET ww ¥ o O e ¥ ot
ﬁ?ﬂﬂmaﬁaﬁaﬁ%aﬁﬂwhﬂrwaﬁmmmﬁ
%Wﬁi’rwﬁa@zmﬁﬁﬂﬁwﬁwmﬁmﬁ%
mﬁaﬁmmwmﬁmmaﬁm

%ﬁsmmwwwmﬁﬁmmwzﬁm

'.wmmﬁﬁ%wmﬁm%mwm

aﬁmmmﬁwawmwﬁaaﬁmﬁwmm
Wmmaﬁmwﬁaaﬁﬁmﬁ%tﬁwﬁww
ﬁamﬂwwmﬁ%m@ﬁ:ﬁaﬁmﬁaﬁmﬁ%
mﬁﬁwh@muﬁmﬂﬁmwﬁam%wﬁwaﬂﬁ

-Eﬁ@naﬁﬁfﬁawmmmﬁm
-"ﬂsﬁﬁtﬁw*wmﬁm%wﬁwmmaw«

m&%mmaw«mhmaﬁm
Ot W owedr ¥ s wlhar swr e @ Rederd S




86 =,

;\\\\\"/_fz-“?s‘ W\
- fmmm

SR W4W UTTAR PRADESH . “_ DH 971581
i »
Ve o Reodew @ o v ow wRe wRe @ owe a
E 3w B ger o % Wt drm)
n1'.q3ﬁ's%aﬁquﬁaﬁwﬁﬂﬁaﬁqm%mﬁrﬁétﬁ
| SRa/eRe o @ W) AR W B Rk sl o
, TR A oud e R Rl o o e @ A
a12_. T & el @ oEfr 7 o Rl w & ® ogwuia § 98
- GHeN A7 TR & 9 § A Swe Tf Rederd 7 saeed 7 9
o Rew @ o s o R @ Reierd e R a
b eder & @0 v oy AR el W SR e0eR @ A
: 'W=mﬁm|mﬁmmmamm
;4_3-L;.,qaﬁﬁﬁf%mmﬂaﬁwmsaéﬁw@ﬁsa%wa
'R w e @ o ot e T o @ v Ra @
3 '%ﬁwmaﬁmwmﬁaﬁ%ﬁ@ﬁﬁﬂmmw
i




WWUTTM{PRADESH DH 9._74014
*.
Y Rl B on A6 o g R e =
! oy RRiRR Y ae R R
i24. w%mmﬁwﬁsﬁmﬁyﬁﬁ%ﬁqﬁm
§ o TN 9E W AN I o U TG B ST IR @Y
] ot facia o W ) Rwe et @ 28w @Y
: ﬁr%mw%aﬁ%ﬁa@ﬁlﬁaﬁmwm%
‘ grfad el W TR @ HE S T8 wA &R T & Bl a9
P w3 B w3 oo g @ R @ 9 R
I o 3w ook W & B ARew ®R e @1 ehwew
g e H AT R W TR AR T Js A AW oK A
‘ FHIT B B A T AW qr iy o R v e et
, THM & SR T T SRAC FH THEN T e 0 A B
Vo om g 3w B omde owe 1 @ R 5w e
'. wf&ﬂﬂw@fﬁ%ﬁﬁﬁw&ﬁm%mﬁmwmﬁé
1.

TR \Nr- Y '}///’fm-’ff,fmw IS 27
a."in.s LT ,‘f f?f?‘m {:{irfﬂ K@ &. %

'TO? nsAsr 2:-— NOORANre s T e

ﬁ??ﬂTﬁ'ﬂilNDlA”‘NON JUBIEIAL

L/ .




e e

2 (I : _,w:_

- T R e s e 5 T

'ﬁmﬁm%

asrmﬂlmml

mmw%mm%ww
aﬁhmﬁmﬁﬁmﬁrmﬁméﬁw

ax fordinke Sy & I @ T o Rt oy

TR 9 o Rt R Redardt i 9 @ oot
W T T TwRE RN aRids e o
mﬁmmwmmﬁﬂmﬁ




e kgt s

R

. 10/28/2020

P ®

. PR U L S I
Ry AR '__,“_,.,.,..- 4
LR PR
g
.y ;'l",'.'q" b1 ."Q

I'i »rrml‘ L
ey o | ety

Aoy \'i""": gy HRAE
B I B
i! ‘i" d Wml\ﬁ%sz

R o

| ; 4
11 ‘ l e
“ 1' 'W wAR fl“" F’ﬂ » B 5
|
|

e

[Re S 5 . oA
. : .

g Hinrag

. > a : sy .
LTt infmrmmf:hnwlzndnml?-nn.r! Kiml ' o :




90

22

W Rerr  UiftreRol, 3 |
e -u“\zm_n 3022 e )G)u)2022 -
Uy,

wiitel MR =4,
e famre wilyau
|

Jar W,
yea fafbanaan,

NG |

Rzt 7eiver €iRaee @ f-suaT /e Tt @ wa A

¥R,

e onley @ Rfcfed A & T4
TEn—<gnal / fsfiodsfio /2022 / 1683 [P 11.04.2022 I w<q T8
0 T B @Y frad ama gE g A sRwER geen g A del
R g TE Ve W amai-3s0 @l Fo gEwd WA
TAI-90 /98 HIARNA A ¥ Wi wIe ¥ &1 PR @ @
g 3 & o A T ifgea @ T Q) dulleeeT S T A
R 3T g P @R o T 81 e A goward g g g
RaTE B T A TeRT @ waw § e -eed 9 Wi
Al @ e SEeN 9 T 8| 2

TR & weE Y T e & e o eReeR gaen g of ae
RTEV gR1 U SAEe IR T AHT-350 T A dEFd W W
R YT g A AR -0 /98 AT WA #g Wi
] N9 @1 famfv fem nam @1 e AERNEEI-2021 @ ST
T @ HRR 521 R Seefud & R oM ST A AR e
R 20 Al OF T B | | | |

. S| '




‘/,.'__.

UF‘-H‘B

23

UTTAR PRADESH POLLUTION CONTROL, BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Q',& Phone 12400852, 2400851, Fax:0651- 2400850
Trm http://www.uppeb.com/

FORM I1I

(See Rule 10)
AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

1 File no. of authorisation and date of issue:

e

No:- 11661230 und Dulc:-23/03/2021

M’s SHREE YASHODA HOSPITAL AND TRAUMA CENTRE, NAVEEN TYAGI an occupier or

operator of the facility located at RAJ NAGAR COLONY GARH ROAD MEERUT,MEERUT,250004 is

hereby granted an authorisation for:

Generation, segregation

Storage

Reception

Recycling
Packaging

Treatment or Processing or
Conversion

'Any other form of hum'i!ing‘

£ =

Collection

v

Transportation

Use

Offering for sale
Transfer
Disposal or destruction

3. M/s SHREE YASHODA HOSPITAL AND TRAUMA CENTRE is hcreby authorized for handling of
_ biomedicul waste as per the cnp.n:uy given bLlOW' 2 :

(i) Number of beds of HCF; 10

(i1) Number of health cure facilities covered by CBMWTE: 50 Paticnts per month
(iti) Installed treatment and disposal capacity: yes
(iv) Area or distance covered by CBMWTF: ... :
(v) Quantity of Biomedical waste handled, treated or dispéséd: 1OKG/month

4. This authorisation shull be in force for a period of 31/ 1212023_ Yt_:u_rs fr(nnj l_iw date of issue.
4.1  The suthorization shall be valid for till 31/12/2023 .

5. This authorisation is subject to the conditions stated below nmi 10 such other conditions as may be spcuhcd
in the rules for ﬂm time being in force umlu' the Enviwmuem (Pruleumn) Act, 1986

91
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» .
: YOGENDR e,
e -. A KUMAR i e
Date: 220372021 Dr.Yogendra Kumar
Place A} NAGAR COLONY GARH ROAD Regional Officer

MIERUTMETRUT 250004

Terms and Conditions of Authorisation

1. The authonsation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under. :

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without ebtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order

Specific Conditions:

1-Hospital ensure that the trade effluent should not be generated.

2-Hospital ensure the compliance of directions given by the Board Time to time.
3-Hospital ensure the compliance of BMW Management rules 2016.

Memo No.: 11661230 ' Dated:23/03/2021

Copy To:

YOGENDR S5ty toned by

A KUMAR Ss2eoss

Dr.Yogendra Kumar
Regional Officer
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TH New Yashoda Hospital and Trauma Center e qof wv & Rmiar gryert) Fefa il et wamea &1
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ANNEXURE R5-B (COLLY)
N.C.R.B (ueT.®.3mR.dY)
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3.

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

YH a1 RO
(URT 154 &3 gfshar wfgar & aga)

District (fSrem): g1q3 P.S. (gTT): BTYR BT Year (@¥): 2018
FIR No. (T.®.R. &.): 0170 Dateand Timeof FIR (T R. & =i
3t ¥#): 10/06/2018 07:11 &

SNo.— Acts (arfarfaam) Sections (4MRT(T))
(F.9.)

1 amg @ 1860 472

2 W g 1860 471

3 W& ¥ 1860 470

4 sTE " 1860 468

S  srdd 1860 467

6 s ¥ 1860 420

7 g ¥ 1860 419

8 s ¥ 1860 409

(@  Occurrence of offence (3TARTE #Y TE=T):

1 Day (1) Datefrom (=& ®):  Date To (Rei&
d):
Time Period (¥#Y TimeFrom (AT |): TimeTo (HHAY
3rafe): a®):
(0) [nformation received at P.S. (gTeIT Date (f&=Ter): Time (FHAY):
STET I 9Ied §3): 10/06/2018 07:11 &1
(c) General Diary Reference Entry No. (vfafSe
(Qsterrarer Hes): %) 010



29 N.C.R.B (eT.®.3mR.a) 97

Dateand Time
(fam= 3k
qHY):
10/06/2018
07:11 st

4. Typeof Information (T &1 yR): faf@d

. Place of Occurrence (TSATEY):

1.

(@) Direction and distance from P.S. (41T & §ff 3R Beat No. (dfle
faam): 31, 09 f. . H.):

(b) Address (9dT): g FaT dhog , Il oSl & HHA #S TS
elds,

9
(c) In case, outside the limit of this Police Station, then Name of P.S. (3¢
1T AT F I18T & Y YT T ATH):

District (State) (freT (I53)):

6. Complainant / Informant (R/&ra®aT / FaATHA):

(@)
(b)
(©)

(€)
(f)

(9)

Name (AT #): Afed HAR

Father's Name (RIaTaT aTH): TSleg 941G

Date/Year of Birth (=& faf¥r / (d) Nationality (rs&YgdT): HRd
T€): 1978

UID No. (Z3T$3T €.):

Passport No. (Jr9E ¥.):

Date of | ssue (THT &I T &ATH):  Place of I ssue (IR FA FHT TATH):

| D Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (9gdTel f3aR0T (WA FT1S . AGGIAT H1S ,TIAGIE, TS

q., sisfaer asdy, 49 #18))



08 30 N.C.R.B (TeT.®Y. 3T )

S.NO. D Type (9891t 99 & 1D Number (TgaT= TEAT)
FH) )

(") Occupation (saaam):
() Address (aam):

S.No. Address Type (9dT  Address (9dT)

(.9.) T )
1 g8\ gar HirdierT afday sfosar, [feger F0- 94
gesteldd, TRAT JFH-32 94
RO, AR
2 Foqrfy gar qiesT |, 9lesT , 30X 9eel, AR
0) Phone number (I ¥.): M obile (AaTSer H.): 0

- Details of known / suspected / unknown accused with full particulars (/AT /
"feaer / rara sfdged w1 q f@avor afga qoie):

Accused More Than (3raTd 3R v & 3@« g ar da&am): 0

SNO.  Name(amr) Alias Relative's Present Addr ess(@ci AT
(F.9.) (39ATH) Name (Reder )
& ATH)
1 2w far &1 @1\ ;1. A MideeqR
G2, AR

8. Reasonsfor delay in reporting by the complainant / infor mant (fRrrrIasdr /
Il garT ROtE 8 @ =l FAA F FRO):

9. Particulars of properties of interest (Hafetra gFafy &1 f&awon):

S.No. Propertty Category  Property Type Description Value(ln
(7.9.) (@& (FFafa & (fara=on) Rs/-) (AeF
yoft) YFR) (T #))

3



31 N.C.R.B (var.¥).3m.d) 99

10.

Total value of property (In Rs-) (FFafar T FHer AT A)):

11. |nquest Report / U.D. case No., if any (g getem RAE / Fagwor 4., Iy

12.

F$ B):

S.NO. Yy DB Number (29T H.)
(F.9.)

First Information contents (FIH {IeIT T2Y):

oAehel IIIAT 99 fgecl aidl  ~rrer g AMA MOS0THO FHgled 8193 |
9T T H0- 137 @ 2017 Vg HAR AT YT Aole JHIE 3 Ha 35
ay fardr  dres, diee- dred, el 3eera, 3090 3iftehd wiafaie
e @fadw sfUsar wofe0 fafser F0- 94, sesdaer wRar %X 32
IEING gRATOM | —-ommmeev ol §TH gl 99 A [ AR faeey,
WYY , dgdlel AT |, Sell AG |- faoafr
30YRT-409,419,420,467,468 470,471,472 HEON0TT = §19I5 5T |
HATT S, AT 97 F0YRT- 156() HOIRONOH0 et R § fdesT &
for oreff Aad e afddy sfvsar aofa0 & 3if¥ehd Aok & g W
SRR £ | 3Fd HFY ITAECS FFYAT § ToIGhT H1T Agsh QT heg &
ATETH T Ufeelsh & UAT oiohl TFEfotld Sl & AR [haT JTar & | 39d
SHEGAT SBI, ICICI T IR b ffAes & SEr & | orelf st svewely ahr
T AT -4 AW e W- soteh AT R 7% oo T HiRfea
ArEr fAfesar #0- 94 |, s=diegeueael TRAT HFex -32 I[sana # FUT ¢ |
aredl T ShEelt # THOMNOSO ATET el I1sT sSeh 1 Ageh Fal oy 8IS
A o & ey # fQual gleg 99 A1 8 Fardr Mfdeeqy , o
W, dgdlel HIET , fSem 86 & a¥ 2014 & Feeae fhar g dgd
Quel o 3199 ATT FETETT T ATgh JAT dheg WAl & oI Hehled T
feptraretre off sheaell &y fem | el T Sheuel carT it d safed &
AT HHETSTT P HAMAT H Ageh Yal dhog [dpd g oigeT & G
S A3 gIYs H YoAdrdr {SasT Tarereh fauely T sorar qar e
Tg0THOU0 70- 10376263 SIRT foham arar Srae fAust o Imgerr & 37Tehad
15,00,000/- 9T (Jogg oM ¥YA) ol TCC soh FI Holl IHIG ITghl Pl ¢

4
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N.C.R.B (ueT.®.3mR.dY)

13.

&r 3R ImgRr @1 ST dF am@Er H AT AGT TRAT | JAEd GeRmelT o)
faual g7 @ WX g o137 | AUl & 3od G@yd I AR FFETer Fl
IRED q\qmé’fﬂ%ﬁﬁﬁ%ﬂ@ﬂﬁg‘émﬁﬁﬁﬁq&ﬁaﬁm
SIRT &7 33T sieh I gl TG T afler T § 9§ 379e7 GaRT STAT 1 =Y
gererel o gl T & | fauel & sweueh garr sy demen I faheq
fquely 1 IS 31ar 9ar A8 gol 39 YR AUl o ST s T UE@rIEr 9
d% & FUAT FT IGT TRAT § | Gl oF Tt 18/12/17 & UreAregey
Fiddrel g TOHW0 Fgled & FHET ISEes 3/ garT yrdi &1 &g Ruie
I Y o g1 gferd 3refieTs Agley carT faued & favcyr FAFeAT dofihd
el & TG UTTETeT ol 6 a3 | fagefy qann fham arr 3o asie
Yehcll T 3TN § | 3(cT: AART St & wrderr § fob ol a1 grder oo
FHIPR X gV UTATEALT §TYS PIAdTell I 3eerd fovar Sy fo aredf 6
Raré faueh & fawcy 3wied arIs # Ao Gollmd e & 3maer aiid
et T HOT HY | IMahr AT FHur gl | oA 20/12/17 9t gann
3fgerdr el HeX IR ALY ~AR¥% AfFECS AT §198 I gEAER
3N 3mfsa drer HT Oxigen SERVICES (india) Pvt. Ltd Gurgaon le- &
A 90 fadeh FATOIT T € o ardy & 9rdar 99 i1 sichel A SR
HFIYEY W Asg, § Asg hohcd &Y TS & |

Action taken: Sincethe above infor mation reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(@F Tl FREE : G9fF IWFT AFER F TG TAdT 8 F AT FE
HT dFT A H. 2 H oW URT & ded &.):

D Registered the case and took up the investigation (FeRI0T &<t foRaT aram
AR I F e @="r = /0 or (30

(2) Directed (Nameof 1.0.) (ST 3™ &1 Rank (9g): 3ufadete/
AAT): RAJEEV SINGH IR e
No. (§.): 0912530028 to take up the Investigation (FY ST
YA g F o & fow Ader Ar =) or (A0)

€



33 N.C.R.B (war.®).3m.d1 01

Refused investigation dueto (I & fao): or (& HROT
sHR fRar am)
(4) Transferred to P.S. (4T=): District (forem):

on point of jurisdiction (T SAAFR F FROT FEATARA).

F.I.R. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /infor mant, free of cost.

(W/Wﬁmﬂﬁﬁ%ﬁgﬁ@ﬁ,qﬁﬁgé
A 3R F P AeF REwrawar ar & i)

R.O.A.C. (3R.3T.T.d.)

Signature of Officer in charge,
Police Station (UTAT Y3 &

gTRN)

14. Signature/ Thumb impression Name (a1#): PSHAPUR
of the complainant / infor mant DEHAT

(RIFrIcshdT / aehdl & Rank (9g): | (Inspector)
/31918 &7 Tt .
EECTATT /319 ) No. (§.): 9454403414
15 pate and time of dispatch to the court (3raTera # owor & s il
qHA9):

Attachment to item 7 of First Information Report (FIH =T
RO & A 7 Teldaid):

Physical features, deformities and other details of the
suspect/accused: ( If known / seen)

(@feer / sf¥fgFa F MiRF Rdvar?, Rgpfaat sk
3=y AaRor: (Ffe A / d@T 1))
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102 N.C.R.B (TeT.#).31R.4)
S. Sex  Date/ Build Heig Complexion Identification Mark(s)
No- (ffm) Year OF  (gemae) Nt (&) (TEwTT )
(.4. Birth (cms)
) (STeH (G-
fafyr / (.7
av) )
1 2 3 4 5 6 7
1 gew
agd: ol
Defor_mifti_%/ Teeth Hair (aTeT) Eye(a,-r'i’-@'-) Habit(s) DressHabit
Pecullarttles (&f) @3red) () (IgTaT)
(f=pfar /
fafrseam)
8 9 10 11 12 13
L anguage/ Place of (T ¥UTeT) Others (31e9)
Dialect
GINUEIGD)
Burn Leucoder Mole Scar Tattoo (&
Mark ma ®
(FEaT)  (Em9)
(T gT (FPRAT g =)
Ca T
CHIC) IR )
14 15 16 17 18 19 20

These fieldswill be entered only if complainant/informant gives any one or more

particularsabout the suspect/accused.

(TE & st g5 e Soer Iy Rbraasd / guarhdt d@fgey / afdged &
TR F FE F I 36Y HOF TEFH EaT )
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FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)

1. District: Hapur P.S. (Police Station): Hapur Dehat Year: 2018
FIR No. (P.R. No.): 0170 Date and Time of FIR : 10/06/2018 07:11 hours
S. No. Acts Sections

1 IPC No 1860 472

2 IPC No 1860 471

3 IPC No 1860 470

4 IPC No 1860 468

5 IPC No 1860 467

6 IPC No 1860 420

7 IPC No 1860 419

8 IPC No 1860 409

TRUE TRANSLATE COPY
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3. (a) Occurrence of offense:

1 Day: Date from: Date To:
Time Period: Time From: Time To:
(b) Information received at P.S.  Date(s): 10/06/2018 Time: 07:11 PM

(c) General Diary Reference: Entry No. (Entry No.): Date and Time
010 10/06/2018 at 07:11

4. Type of Information: Written
5. Place of Occurrence:

1. (a) Direction and distance from P.S : North, 09 km. Beat no:

(b) Address: Customer Service Center, Opposite Police Line, Meerut Road,

Hapur,

(c) In case, outside the limit of this Police Station, then Name of P.S.

District (State):

6. Complainant / Informant:

TRUE TRANSLATE COPY
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(a) Name :  Rohit Kumar
(b) Father's Name : Rajendra Prasad
(c) Date/Year of Birth: 1978 (d) Nationality : Indian
(e) UID No. (UID No.):
(f) Passport No. (Passport No.):
Date of Issue: Place of Issue:
(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving

License, PAN)

S. No. ID Type ID Number
(h)  Occupation:
(1) Address:

S. No. Address Type Address

1. current address Oxygen Services India, Building No.
0- 94 Industrial, Area Six-32 Gurgaon,

Haryana, India

2. permanent address Patan, Patan, Uttar Pradesh, India

TRUE TRANSLATE COPY
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()  Phone number: Mobile: 0

7.  Details of known / suspected / unknown accused with full particulars:

Accused More Than: 0

S.No. Name  Alias  Relative's Name Present Address
1.  Harendra Father's Name: Man Singh 1. Village Govindpur

Sakarpur, Mawana, Meerut,

Uttar Pradesh, India

8. Reasons for delay in reporting by the complainant / informant:

9. Particulars of properties of interest:

S. No. Property Category  Property Type Description Value(In Rs/-

10. Total value of property (In Rs/-):

11. Inquiry Report/ U.D. case No., if any:

S. No. UIDB Number

TRUE TRANSLATE COPY
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12.  First Information contents:
12.  First Information contents:

Copy of the petition to the hon’ble court of the Chief Judicial Magistrate, Hapur.
Petition number - 137 of 2017, filed by Rohit Kumar Sharma, son of Rajendra
Prasad, approximately 35 years old, resident of Patan, Post - Patan, District Unnao,
Uttar Pradesh, authorized representative of Oxygen Services India Pvt. Ltd.,
Building No. 94, Industrial Area, Sector 32, Gurgaon, Haryana. Petitioner vs.
Harendra, son of Man Singh, resident of Govindpur, Sakarapur, Tehsil Mawana,
District Meerut. Opponent under sections 409, 419, 420, 467, 468, 470, 471, 472 of
the IPC, Thana Hapur.Sir, the petition under section 156(3) CrPC is as follows:
The petitioner is working in the capacity of an authorized manager at M/s Oxygen
Services India Pvt. Ltd. The said company is a registered company whose business
involves collecting money from the public through customer service centers and
transferring it to the relevant banks. This company is associated with SBI, ICICI,
and Ratanakar Bank Limited. The main branch of the petitioner's company is
located at G-4, Community Center, C-Block, Naraina Vihar, New Delhi, and the
corporate branch is located at Building No. 94, Institutional Area, Sector-32,
Gurgaon. In 2014, the petitioner’s company entered into a contract with the
opponent, Harendra, son of Man Singh, resident of Govindpur, Sakarapur, Tehsil
Mawana, District Meerut, regarding the opening of an SBI branch Gandhi Ganj
bank's customer service center in Hapur. Under this contract, the opponent
provided all his documents and also submitted the lease agreement for the premises
to open the customer service center to the company.An authorized person from the
petitioner's company verified all the documents and established the customer
service center in front of the Vikas Police Line on Meerut Road, Hapur, appointing

the opponent as its operator. The center was issued SSP No. 10376263. The
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opponent collected approximately INR 1,500,000 (fifteen lakh rupees) from
customers and provided them with fake State Bank receipts. However, the
opponent did not deposit the customers' money into the bank branch. After taking
all the funds, the opponent absconded from the location. The company became
aware of this fraud through complaint letters from customers, who included the
bank receipts issued by the opponent and detailed the amounts they had deposited.
The company made extensive efforts to locate the opponent, but he could not be
found. Thus, the opponent committed embezzlement of the customers' money
through deception and fraud. On 18/12/17, the petitioner sent a registered letter to
the Station House Officer (SHO) of Kotwali and the Superintendent of Police (SP).
Despite this, no report was filed by the petitioner, nor did the Superintendent of
Police order the SHO to register a case against the opponent. The crime committed
by the opponent is of a serious nature. Therefore, I request you, Sir, to accept the
petition and direct the SHO of Hapur Kotwali to register a case against the
opponent under the aforementioned sections. Your cooperation in this matter
would be greatly appreciated. Dated: 20/12/17, Petition filed by Authorized
signatory Oxigen Services (India) Pvt. Ltd. Gurgaon Note: I, BC 90 Vivek, certify
that the copy of the petition has been accurately transcribed word-for-word by me

on the computer.
13. Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(1) Registered the case and took up the investigation: (or)

(2) Directed (Name of Investigating Officer): Rank

RAJEEV SINGH Sub Inspector/Sub Inspector

TRUE TRANSLATE COPY
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No. : 0912530028 to take up the Investigation
Refused investigation due to: or
(4) Transferred to P.S. District:

on point of jurisdiction.
F.I.R. read over to the complainant/informant, admitted to be correctly

recorded and a copy given to the complainant/informant, free of cost.

R.O.A.C.
Signature of Officer in charge,
Police Station
14. Signature / Thumb impression Name : PS HAPUR DEHAT
of the complainant / informant Rank : I (Inspector)

No. : 9454403414

15.  Date and time of dispatch to the court:

Attachment to item 7 of First Information Report:

TRUE TRANSLATE COPY
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Physical features, deformities and other details of the

Suspect / accused: (If known / seen)

S. Sex | Date/ Year | Build Height | Complexion | Identification
No. Of Birth (cms) Mark(s)
1 2 4 5 6 7
1 Male Smallpox: No
Deformities/Peculiarities | Teeth | Hair Eye Habit(s) | Dress Habit(s)
8 9 10 11 12 13
Language/ Place of Others
Dialect
Burn Leucoder Mole Scar Tattoo
Mark ma
14 15 16 17 18 19 20

TRUE TRANSLATE COPY
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These fields will be entered only if complainant/informant gives any one or more

particulars about the suspect/accused.
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FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.

1. District: Hapur P.S. Hapur Dehaat Year:
2016 FIR No. 0161 Date 31.05.2018 15.58

2.

S.No. | Acts Sections
1 IPC 1860 409

2 IPC 1860 420

3 IPC 1860 467

4 IPC 1860 468

5 IPC 1860 471

6 IPC 1860 190-B

3. (a) Occurrence of offence:

1. Day: International day Date From:
11.11.2016 Date To: 12.11.2016
Time Period: Time From: 00.00 Time To:
00.00

2. (b) Information received at P.S.:
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Dated: 31.05.2018 Time 15.58 hrs
(c) General Diary Reference:

Entry no: 033 Time 31.05.2018 15.58 hrs
4. Type of Information: Written

5. Place of Occurrence:

1. (a) Direction and distance from P.S.: North 2 KM

Beat no.:

(b) Address: Costumer Service Center Near Police, Meerut

road Hapur. Uttar Pradesh

(C) In case, outside the limits of this Police Station,

then: Name of P.S. (Police Station): District
6. Complainant / Informant (Complainant /

Informant):

(a) Name: Nikhil Nagar
(b) Father’s name: Raj Singh
(c) Date/Year of Birth: 1998
(d) Nationality: Indian
(e) UID No.
(f) Passport No. :

Date of issue:

Place of issue:
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(g) ID details (Ration Card, Voter ID Card,
Passport, UID No. Driving Licence , PAN

Sl Id Type
No.

Id Number

(h) Occupation

(i) Address:
Sl no. | Address Address
Type
1 Present 617, Sanjay Vihar Housing
Address Development Colony hapur Dehhat,
Hapur, Uttar Pradesh India
2 Permanent | 617, Sanjay Vihar Housing
Address Development Colony hapur Dehhat,
Hapur, Uttar Pradesh India

(j) Phone number:

Mobile Number:
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7. Details of known/Suspect/Unknown accused
with full particulars attach separate sheet if
necessary:

Sl1 Name Alla | Relative’s | Present

No. s Name Addresss

1 Ch. Harendra Father’s Govindpur,

Kumar Name: Kithore,
Man Singh | Meerut, Uttar
Pradesh India
2 Man Singh Father’s Govindpur,
Name: Kithore,
Late Nihal | Meerut, Uttar
Singh Pradesh India

8. Reasons for delay in reporting by the
complainant/Informant: No Delay

9. Particulars of properties of Interest:

Sl Property Property | Declaration | Value

No. |category Type
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10. Total value of property (In Rs:

11.

Inquest Report/U.D. case No. if any:|

First Information contents:

To the Hon’ble Additional Chief Judicial Magistrate,
Hapur. Subject: Prayer Letter Number 29, Year 2018,
Nikhil Nag, approximately 20 years old, son of Raj
Singh, resident of 617, Sanjay Vihar, Avash-Vikas,
Hapud Police Station, KotwaliHapur, District
Hapur.Complainant vs. Accused: 1. Accused:
Harendra Kumar, approximately 24 years old, son of
Maan Singh 2. Accused: Maan Singh, approximately
45 years old, son of Late Nihal Singh, resident of
Village Govindpur, Police Station Kithore, District
Meerut. Opposing Sections:
409/420/467/468/471/120B IPC, Hapud Rural
Police Station. Under Section 156 (3) Cr.P.C., the

petitioner makes the following request:

1. The petitioner deposited Rs. 3,500/- on 11-11-

2016 and Rs. 39,500/- on 12-11-2016 in his
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savings account number 35523601678 at the State
Bank of India, Hapur Branch, located near the
Police Line, Meerut Road, Hapur. However, the
manager of the customer service center, Mr.
Harendra Kumar, son of Maan Singh, resident of
Village Govindpur, Police Station Kithore, District
Meerut, did not process the deposits. The
petitioner lodged a written complaint at the State
Bank of India, Hapur Branch, regarding this
matter. However, despite several attempts, the
petitioner's report was not filed, even after being

directed to file an FIR in this regard.

. Harendra Kumar, as mentioned above, deceitfully

used the aforementioned amount deposited in the
bank account for his personal use and benefit
without depositing it into the said bank account. In
this regard, Harendra Kumar's father, Maan Singh,
son of Late Nihal Singh, assured on 25-04-2017

that the total amount of seven individuals, whose
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money was not deposited in the bank for the
purpose of depositing it into the bank account,
would be refunded within two and a half months,
including the petitioner's money. However, even
after the expiration of the deadline, neither
Harendra nor Maan Singh has returned the money,
and they have resorted to deception to avoid police
action by writing a deceptive settlement.

. The petitioner dispatched a petition letter to the
Superintendent of Police, District Hapur, and other
senior officials on 22-01-2018 concerning this
matter. However, no action has been taken against
the opposing parties to date. Therefore, it is
requested that the petitioner's report be filed at the
Hapur Rural Police Station. Your utmost kindness
will be highly appreciated. Date: 30/1/18
Petitioner SD Authenticated by HM 49 Jugender
Singh Seal: KULDEEP KUMAR GUPTA Reg No.

587/89 Advocate, Chamber No. 11, District
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Sessions Court, Hapur (U.P) Note: I, HM 49
Jugender Singh, certify that the contents of this
document were verbally dictated by me and typed
word for word on the computer by Poonam Sharma,
bearing token number 518. Additionally, the
disclosure was made by me.

13. Action taken: Since the above information
reveals commission of offense (s) u/s as
mentioned at Item No. 2.

(1) Registered the case and took up the
investigation:
(2) Directed (Name of I1.0.) Rajeev Singh

Rank: SI (Sub. Inspector)
No. 912530028

to take up the Investigation

(3)Refused Investigation due to:

or
(4) Transferred to PS. District:

On point of Jurisdiction:
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F.I.R. read over to the complainant / informant, admitted
to be correctly recorded and a copy given to the
complainant / informant free of cost.

R.O.A.C.

14. Signature / Thumb impression of the
complainant / informant.

Signature of Officer in charge,
Police Station

Name: PS Hapur Dehat

Rank: I (Inspector)
No.:9454403414

15. Date and time of dispatch to the court: -
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SL

No.

Name

Father’s/
Husband
Name

Date

/year
of

birth

CcC

at
i0

Address

Type of
evidence
to be
tendered

Nikhi

Naga

Present address:

Colony, 617 Sanjay
Vihar Housing
Development. Hapur
Dehat. Hapur, Uttar
Pradesh, India
Permanent address:
Colony, 617 Sanjay
Vihar Housing
Development. Hapur

Dehat. Hapur, Uttar

Pradesh, India

Complai

nant

HM
49

Juge

Present address:

Thana Hapur Dehat,

Hapur, Uttar

First

Informati

on
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ndra Pradesh, India | Evidence
Sing Permanent address:
h Thana Hapur Dehat,
Kaym Hapur, Uttar
i Pradesh, India
Write
r
Vijay | Father’s Present address: First
Kum | Name: Sarvodaya Colony | Informati
ar Mahendr Meerut Road.. | on
Tyagi | a Singh Hapur, Uttar | Evidence
Pradesh, India
Permanent address:
Sarvodaya Colony
Meerut Road..
Hapur, Uttar
Pradesh, India
Raj Father’s Present address: Investiga
Sing | Babu 617 Sanjay Vihar |tion
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h Ram Housing Evidence
Development..
Hapur, Uttar
Pradesh, India
Permanent Address;
617 Sanjay Vihar
Housing
Development..
Hapur, Uttar
Pradesh, India
Sunil Present address: Material
Kum SBI Bank Gandhi | Evidence
ar Ganj... Hapur, Uttar
Bran Pradesh, India
ch Permanent Address;
Mana SBI Bank Gandhi
ger Ganj... Hapur, Uttar
Pradesh, India
SI Father’s | 1969 Present address: Investiga
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Rajee

Sing

Jacob

Khan

hana Hapur Dehat..
Hapur, Uttar
Pradesh, India
Permanent Address;
hana Hapur Dehat..
Hapur, Uttar

Pradesh, India

tion

Witness

14. If fir false indicate action taken or proposed to be

takenu/s 182/211 IPC -N/A

15. Result of Laboratory analysis:

16. Brief facts of the case (Add separate sheet, if

necessary)

On 31/5/18, pursuant to the orders of the
Hon’ble Court under Section 156 (3) Cr.P.C., a

case was registered at Hapur Rural Police Station
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for investigation. During the investigation, the
accused, Harendra, son of Maan Singh, resident of
Govindpur, Police Station Kithore, District Meerut,
was arrested on 14/6/18 and sent to jail
Subsequently, during the investigation, the
involvement of accused Maan Singh, son of Late
Nihal Singh, resident of Govindpur, Police Station
Kithore, District Meerut, was revealed, and he was
found ineligible. The charges under Sections
467/468/471/120B IPC were established against
him. Upon thorough investigation, accused
Harendra, son of Maan Singh, was found guilty of
offenses under Sections 409/420 IPC. A charge
sheet against accused Harendra is being filed with

the evidence to seek punishment.

17. Refer Notice Served: No. Date:

Acknowledgement to be passed:

18. Dispatched on: 24.06.2018
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19. No. of enclosures:

20. List of enclosures: As annexed:
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To,
Mr. Joint Director (Vigilance)
Lucknow, Uttar Pradesh.

Subject: Action regarding individuals defrauding
people in the name of complaints using misuse of the

IGRS portal.
Sir,

It is brought to your notice that Harendra Kumar,
son of Mr. Manasinh, residing in Village Govindpur,
Shakarpur Police Station, Kithore District, Meerut, is
involved in criminal activities. Harendra Kumar has a
history of fraudulent activities, including bank fraud
and swindling money from patients during the
COVID-19 pandemic under the pretext of providing
ventilator beds. Several criminal cases have been
registered against him for various fraudulent activities.
He continues to engage in the business of deceiving

people of their money by fraudulent means in society.
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This individual has devised various deceptive methods

to defraud people in different ways.

Harendra Kumar targets people and gathers
information about them to file complaints through the
IGRS portal and various other mediums. After filing a
complaint, he contacts those people, puts pressure on
them, and demands 5-10 lakh rupees to withdraw the
complaint, citing reasons like not filing the complaint.
In this manner, Harendra Kumar has defrauded
several people and is continuously engaging in the

business of fraud to make hefty earnings.

Individuals like Harendra Kumar, with a criminal
reputation, pose a threat to society due to their
criminal activities. Such individuals misuse the IGRS
system to engage in fraudulent activities, thereby
undermining the credibility of the government's
ambitious governance system. Individuals who file so
many complaints to deceive society should have their

complaints thoroughly investigated to determine the
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intent and purpose of their actions, and appropriate

action should be taken against them.

Therefore, 1 request you to thoroughly investigate
the complaints against Harendra Kumar and the
fraudulent activities conducted by him using mobile
numbers 9411646408 and 9897292906. Legal action
should be taken against Harendra Kumar, and
stringent measures should be implemented to prevent

society from falling victim to his fraudulent schemes.

Date: NIL

Applicant:

Sd/-

Mohanpal

Son of Shri Mahakar Singh

Residing at Village Chhuchhai, Post Ghesuapur,
Tehsil Mawana, District Meerut - 250406

Phone: 7037327330
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( BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
[.A. NO. 2024
IN
ORIGINAL APPLICATION NO. 31/2024

HARENDER KUMAR ...APPLICANT

-VERSUS-

STATE OF U.P. & ORS. ...RESPONDENTS

APPLICATION UNDER SECTION 151. CPC. 1908 SEEKING
EXEMPTION FROM FILING OFFICIAL TRANSLATION OF
ANNEXURES

MOST RESPECTFULLY SHOWETH:

1. That the Applicant/ Respondent has filed the reply to the above-

mentioned OA.
2. That the contents of the reply may kindly be read as part and parcel

of the present application and are not being repeated herein for the
sake of brevity and convenience.

3. That Annexures R5-B and R5-C were in vernacular Hindi lanuage,
which has now been translated from Hindi to English. It is
submitted that the said translations have been done by a competent
person who is conversant with the legal phraseology and the same

are correct and true English translations of the said documents. It is

in the interest of justice that the English translation filed by the
Applicant be taken on record and the Applicant be exempted from

filing the Official Translation of the said Annexure.

1
G Scanned with OKEN Scanner



67

. That grave and irreparable harm and injury will be caused to the
Applicant if he is not allowed to rely on unofficial translations of
documents at the tim of hearing.

5. That no prejudice will be caused to the non-applicants if the

Applicant is allowed to rely on unofficial translations of documents

at the hearing.

6. That this application is bona fide and in the interests of justice.

PRAYER

In facts and circumstances set out above, it is most respectfully prayed

that this Hon’ble court be pleased to:
a. Grant exemption from filing official translation of
R5-B and R5-C filed along with the reply; and
b. Pass such further orders as this Hon’ble Court m
AND FOR THIS ACT OF KINDNESS THE APPLICANT AS IN

DUTY BOUND SHALL EVER PRAY

ANNEXURES

ay deem fit.

Date:
New Delhi

THROUGH COUNSEL

AZAD BANSALA & PRAKRITI RASTOGI
(ADVOCATES FOR RESPONDENT NO. 5)
Ph: +91-9997799519; +91-9818850608

e-mail id: azadbansalaclcdu@gmail.com s prakn'tirl3@gmail.com

Off: B-20, Nizamuddin West, Delhi, 110013

135
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BEFORE THE HON’BLE NATIONAL GREEN TRIB
PRINCIPAL BENCH, NEW DELHI '

ILA. NO. 2024
IN
ORIGINAL APPLICATION NO. 31/2024
HARENDER KUMAR ...APPLICANT
-VERSUS-
STATE OF U.P. & ORS. ___RESPONDENTS
AFFIDAVIT

. S/o Late Sh. Dhirendra Tyagi, R/0
anaging Director of
do hereby solemnly

I, .Sh. Naveen Tyagi aged about
Village Bihuni, Tehsil and District Hapur, M
Respondent No. 5/ M/s New Yashoda Hospital,

affirm and state as under:

1. That I am the Managing Director
Yashodha Hospital in the aforesai
conversant with the facts and circums
competent to swear this affidavit.

of Respondent No. 5/ M/s
d matter, and being well
tances of the same, I am

Application, has been drafted by the
d the contents of the same are tru¢
e contents of the said application
he same are not being

2. That the accompanying
counsel under my instructions an
and correct to my knowledge. Th
may be read as part of this affidavit as t

repeated herein for the sake of brevity.

3. That the contents of the accompanying application are frue and
correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

4. That the annexures annexed, if any with the accompanyin
application are true copies of their respective originals. \c})j

DEPONENT
VERIFICATION:

Verified at e~ (4 fon this 2 . va_day of May, 2024,
that the contents of the above affidavit are true and correct to the

best of my knowledge, no part of it is false and nothing has been
L

concealed therefrom. S

DEI;BNENT

\TTESTED o
g
/@ ?Gau-;ta\

a

Devendra Kuma! !

(Aow)cm(- Notary ‘.v‘icr.,u\
Rob: NO.-9>3<
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 31/2024
HARENDER KUMAR ...APPLICANT

-VERSUS-
STATE OF U.P. & ORS. ...RESPONDENTS

KNOW ALL to whom these present shall come that, I, Naveen Tyagi, S/o Late Sh. Dhirendra Tvagi.
R/o Village Bihuni, Tehsil and District Hapur, Managing Director of Respondent No. 5/ M/s New
Yashoda Hospital, the above named Respondent No. 5, do hereby appoint:

AZAD BANSALA AND PRAKRITI RASTOGI

(D/11605/21) (D/06/2022)
ADVOCATES FOR THE RESPONDENT NO. 5

Ph: 9997799519, 9818850608 , Email: azadbansalacledu/@gmail.com
(hereinafier called the Advocate/s) to be my/our Advocate in the above noted case authorized him/them
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for
each court by me/us.
To sign. file, verify and present pleading, appeals, cross-objections or petitions for executions review revision.
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages subject 10 payment of fees for each stage.
To file and take back documents, to admit and/or deny the documents of the opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputed that may arise
touching or in any manner.
To take execution proceedings.
To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all other acts and things
which may be necessary to be done for the progress and in the course of the prosecution of the said case.
To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit 1o do so and to sign the power of attorney on our behalf.
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and purposes.
And I/We undertake that /We or my/our duly authorized agent would appear in Court on all hearings and will
inform the Advocate for appearance when the case is called.
And I/We the undersigned do hereby agree not to hold the Advocate or his substitute responsible for the result
of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall
receive and retain for himself.
And I/We the undersigned do hereby agree that in the vent of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settled is only for the above case and above court. I/We hereby agree that once
fee is paid, I/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs
for more than 3 years the original fee shall be paid again by me/us.
IN WITNESS WHEREOF I/We do hercunto set my/our hand to these presents the contents of which have been
understood by me/us on this 21 . May, 2024

Accepted subject to the terms of the fees. M)

Advocates| f/‘_ﬁ}_‘—“"‘" f\:‘"’hﬂ" Client
IDENTIFIED

D/11605/2021 D/06/2022

ANSALA

AZAD B Advocatecuu s
High Court & District
elh N?ob.: 9997799519

e-mall: azadbansalacicdu@gmail.com
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M G mall Azad Bansala <azadbansalaclcdu@gmail.com>

IN THE MATTER OF HARENDRA KUMAR VS STATE OF UP AND ORS. (O.A. 31/2024)

1 message

Azad Bansala <azadbansalaclcdu@gmail.com> Fri, May 24, 2024 at 5:54 PM

To: "advpriyankaswami@gmail.com" <advpriyankaswami@gmail.com>
Bcc: Prakriti Rastogi <prakritir13@gmail.com>

IN THE MATTER OF HARENDRA KUMAR VS STATE OF UP AND ORS. (0.A. 31/2024) PENDING BEFORE HON'BLE
NATIONAL GREEN TRIBUNAL, NEW DELHI

To,
Standing Counsel
State of Uttar Pradesh

Dear Ma'am,

Please find attached copies of:

1. Reply on behalf of Respondent No. 5
2. Application for early hearing

3, Application for direction.

This may be treated as service upon you, kindly acknowledge the receipt of the same.

Regards,
Azad Bansala and Prakriti Rastogi
Advocates

Delhi High Court
9997799519

https://mail.google.com/mail/u/0/?ik=a6fc55389f&view=pt&search=all&permthid=thread-a:r-8697539585807393975&simpl=msg-a:r567073848965553. ..

Disclaimer: This e-mail message may contain legally privileged and/or confidential information. If you are not the intended
recipient(s), or the employee or agent responsible for delivery of this message to the intended recipient(s), you are hereby
notified that any dissemination, distribution or copying of this e-mail message is strictly prohibited. If you have received
this message in error, please notify the sender immediately and delete this e-mail message from your computer. Thank
you for your cooperation

E Naveen 1.pdf

2 attachments

ﬂ FINAL DIRECTIONS IA.pdf
828K

ﬂ FINAL REPLY FILED.pdf
23259K
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https://drive.google.com/file/d/1F8I-B-HVM9VYlfQBOjO_dSxRm9Xdh1mT/view?usp=drive_web
https://mail.google.com/mail/u/0/?ui=2&ik=a6fc55389f&view=att&th=18faa8f0ebf80a9e&attid=0.1&disp=attd&realattid=f_lwknkm8d1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=a6fc55389f&view=att&th=18faa8f0ebf80a9e&attid=0.1&disp=attd&realattid=f_lwknkm8d1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=a6fc55389f&view=att&th=18faa8f0ebf80a9e&attid=0.2&disp=attd&realattid=f_lwknkhqo0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=a6fc55389f&view=att&th=18faa8f0ebf80a9e&attid=0.2&disp=attd&realattid=f_lwknkhqo0&safe=1&zw
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% Dear Sir,

- Please find attached below copies of
Replies and 2 applications filed in the
matter of Harendra Kumar vs State of UP
. and Ors. being OA No. 31/2024 pending
4«8 before Hon'ble National Green Tribunal,
®®  New Delhi. This may be treated as service |
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PRINCIPAL BENCH, NEW DELMI
LANO. 2024
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BEFORE THE HON BLE NATION AL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELLD
ORIGINAL APPLICATION NCx 3172024
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5 pages * 121 kB - PDF
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REFORE THE HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OHIGINAL APPLICATION NO. 3172024
HARENDER KUMAR APPLICANT
-VERSES-
STATEQF ULP & ORS RESPONDENTS

FINAL REPLY SERVICE.pdf
5 pages * 121 kB - PDF

5:15 pm ¥/

 Forwarded

BEFORE THE HON'BLE NATIONAL GREEN TRIRUNAL
PRINCIPAL DENCH, NEW DELHI
LANO. 2074
IN

Naveen 1.pdf
9 pages * 3.4 MB * PDF

515 pm W/

* Forwarded
1

5 R
u" .

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
LAND.__ 20M
N

ATV T 8 THE OO AT AN e

[ s

Naveen 1.pdf
9 pages * 3.4 MB - PDF

516 pm

-:r Ja .P -*‘i_rwk..j
<




5118 - Al = D
141

& +91 94116 46408 O o ¢

Advance Service for matter listed before
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
DRIGINAL APPLICATION N0 312024
HARENDER KUMAR APPLICANT
-VERSL'S-
STATEOQF UP & ORS RESPONDENTS
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